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IN THE CENTRAL ADMINISTRATIVE TRflUNAL 

AHMEDABAD BENCH 

n • 	7 / 	/ 	i n 

iTA No 

DATE OF DECISION 	
1 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

flt 1 tflfl 	
Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

I 

The Hon'ble Mr. 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? - 

- 	
to other Benches of the Tribunal ? 
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to 	comply witi the direction 	iven 	in the 	order 

datod 	1fhl1/1T?  in P.A . /110/PP. 	The 	Cripinal \,1 

'sDlcation related to a en nresentation repardinp 

the adverse rer'.rks communicated to the e:plicnt 

It was disposed o with. the foll. owin 	rireCtiOp. 

T0 the authorityx which is em:owered 

and which is bibs. r then the Commissioner 

0 Income Tax is recitted the case to 

dispose of the reuresentation made b 

the pctitio:ner aainst mpupner: 

communication of adverse renarbs and in 

doinp so the nrincjp•les laid down in 

the udnmonts cited to the extent 

applicable he borne in mind by the 

respondent authorities. Te direct that 

the orders disposinp, of the renresen-

tation by the coanetent authority he 

sassed wtbin three athnthu of the 

date of this order. The adverse renark 

commnicat.ed. to the aetitioner xhe 

not tad:en into account until the disposal 

of the representotion. "ith this 

observation and direction the case is 

disnosed of. 

rrhe applicant's rearesentation was 

riis1,ose of by the :nnexurc 	a letter dated PC/fl'/1Yfl 

:he  asplicant 	eeuested on l/ 1fl.  1flfl° ,the second respon- 

ddnt1 the 'Thief Commissioner Income Ta::, Ahmedabad.,to 

ptss a steahint order accordinp to the. 'rihunal 'S 

1rection. The applicant was informed by the Annexure / 

lttnr datad 2P/1O/1000  that therewas no direction 

the Tribunal, that 	a spenhing orOer/ be passed. Ih 

these circumstances, this Contempt Application has been 

filed. 
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.4 / I 
Cont .Appin.NO .74/89 

in 

o-/1 1/88 

Coram : Hon'hle Mr. P.H. Trivedi 
	

Vice Chairman 

2 2/1/1990 

Heard Mr.M.R..nand, learne.,_:_ advocate for the 

petitioner, who states that he is informed that a 

LC will meet in a very short period and if the adverse 

reraark4 retained on the record of the officer is considered 

by it, the petitioner's chance of promotion will be 

adversely affected. The petitioner has not been able to 

get any redressal from the departmental authorities in 

pursuance of the observations made by the Tribunal in its 

judgment of 9/12/88. Mr.M.R.Bhatt for Mr.R.P.Bhatt, learned 

advocate for the respondents stated that the fact that 

the remarks have been suitably modified shows thee 

is an application of mind, that there is neither 

nor requirement to pass speaking order of the disposal of 

the representation and that the judgment of the Tribunal 

referred to did not require 	the respondents to give 

any such speaking order 	for th;i teasons it is clear 

that there is no contempt. After hearing the learned 

advocates, the respondents are directed to file their 

reply on why a notice should not be issued for contempt 

giving details of the manner in whichthe imple:otion 

( 
of the Court's observations have been c-r-r-L€d out. The 

petitioner had been protected in terms of the observation 

of the Tribunal in the order dated 9/12/19881n the light 

of the apprehension of the petitioner that the DPC on 

considering the adverse remarks retain may cause any 

aoverse consequence to the petitioner. It is brought to 

the pointed attention of the respondents that until this 

Tribunal is satisfied that the petitioner's represcutatioc 



ucis 

been disposea of in accordance with the 5 	tions 

and observations in the judgment1 {here is basis 

for the a~,-prehensiori of the petitioner and the respondents 

should keep this aspect in view before any decision 

of such a nature is taken by them. The case be posted 

on 7/2/1990 for orders. 

(P.H.Trivedi) 
Vice Chairman 

a.a.bhatt 

t,4 



I 
./74/89 

in 

L.i./1 10/88 

Corat. : Hon'ble Mr. P.H. Trivedj 	: Vice Chairman 

7/2/1990 

14r.M.R.Bhatt for Mr.R.P.3hatt, learned 

advocate for the respondents files written reply, 

e taken on record. Learned advocate for the petitioner is 

allowed two weeks time to file rejoinder. The case is 

adjourned. Registry to post the case accordingly. 

(P .1-I.Trivedi) 
Vice Chairman 
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- Trivedj) 
Chairman 

Cont.App1n.ro.74/89 

in 

O.A./110/88 

Co.ram : Hon.c1e L'Ir. P.H. Trivedi 	: Vice Chairman 

26/211990 

Mr.inil Raval for Mr.M.R.nand, learned advocdte 

for the petitioner files his rejoinder, the same may be 

taken on record. 1r.M.R.Bhatt for I4r.R.P.hatt, learned 

advocates for the respondents present. Mr.nil Raval 
one week' s 

requests for/time. Allowed. The case is adjourned. 

Registry to fix the case for orders. 



C.A./74/89 
in 

CGRAL : Hon vble  £.r. P.H. Trivedi .. Vice Chairman 

9 • 3.19 9 

Mr. N.S. Shevde,for Mr. R.P. 3hatt, learned 

advocate for the respondents requests for time. I:r. 

Anil Raval for Mr. N.. Anand, learned advocate for 

the petitioner has no objection. Miowed. Registry 

to post the case accordingly. 

P H Trivedj 
Vice Chairman 



c.../74/89 

in 

CCi.] 	T-c'hie i r. F.i. i'rivedi 	•. Vice Chjrr n 

Hon'ble ir. ?\.V. Iaridasan.. JudiciU Ier:her 

3.4. i9O 

CeitheL: 2rty nor its edvcc te oresent. be 

cse iLs adjourned. 

A V Har:Ldasan ) 	 C P H Trivedj 
1.idici'1 Member 	 Vice Chirrn 

P~ 
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C .A./74/89 
in 

0 • A ./1 10/88 

CORAM : Hon'b].e Mr. P.H. Trivedi 

Ho&ble Mr. R.C. Bhatt 

Vice Chairm  

Judicial Member 

20.3.1991  

Neither petitioner nor advocate for the petitioner 

and respondents present. The case be posted after 15 days. 

[L 
R C Bhatt ) 	 ( P H Trivedi ) 

Judicial Member 	 Vjce Chairman 

*Mogera 
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